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Indian Sailing Vessels for Persian

Guif Trade

«866. Shri P. C. Barman:
Shri B. K. Das:

APRIL 5, 1966

Written Answers 9414
Shri 8. C. Samanta:
Shrimati Savitri Nigam:

Will the Minister of Tramsport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether al the 20th meeting of
the Indian National Shipping Board,
its Chairman drew the urgent atten-
tion of Government about the lack of
avenues of profitable employment for
Indian sailing vessels, particularly in
Persian Gulf, trade and other dis-
abilities suffered by the Industry on
account of several other factors such
ag disparity in insurance rates, sur-
charges levied at certain ports and
difficulty in obtaining supplies of bun-
ker oil; and

(b) if so, the steps proposed to be
taken in the matiter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes Sir.

(b) The National Shipping Board
has constituted a Sub-Committee con-
sisting inter-alia of the representa-
tives of the Sailing Vessels Industry,
Ministries of Commerce, Finance (De-
partment of Economic Affairs), and
the Indian Insurance Association, to
go into these matters. Further action
will be taken on receipt of the recom-
mendations of the Board in the matter.
In the meanwhile efforts are also
being made by the Director General
of Shipping to find employment for
the sailing vessels lying idle.

Tuticorin Harbour

*967, Shri Muthiah: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourlsm be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1750 on the 8th March, 1966
and state:

(a) the reasons for the delay in
giving approval and sanction to the
detailed project report and estimate
for the Tuticorin Harbour Project,
even after the Technical Advisory
Committee had given its concurrence
fully;





